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down distribution tariff structure, which may include fixed charges, MDI and energy
charges. The adjudication of disputes in the State Distribution sector regarding billing
also lies with the respective SERC.

Inter-state transfer of registration of vehicles

2173. DR. PRABHAKAR KORE: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether Government has taken note of hassles faced by private vehicle owners

in transfer of registration of private vehicles from one State to another;

(b) whether Government, in consultation with State Governments, proposes to
make the process of inter-State vehicle transfer easy and under one roof and if so, the

details thereof; and
(c) the stepstaken, so far, and the time-frame for their implementation?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAY S (SHRIMANSUKH L. MANDAVIYA): (a) Yes, Sir.

(b) and (¢) Provisions regarding assignment of new registration mark on removal to
another State are contained in section 47 of the Motor Vehicles Act, 1988 (MV Act) and
rule 54 of the Central Motor Vehicles Rules, 1989 (CMVRs). Implementation of provisions
of MV Act and CMVRs comes under the purview of State Governments. Further, the main
hassle in transfer of private vehicles from one state to another 1s transler of Road Tax. The
matter relating to road tax comes under the purview of State Governments in terms of
Constitution of India [Schedule-VII, List-1T {State List), Entry 57]. For easy transfer of
vehicle from one State to another, this Ministry has proposed to have all documents,
forms and applications which inter-alic includes registration of vehicles, in an electronic
format under the Motor Vehicles (Amendment) Bill, 2016, which has been introduced in
Lok Sabha on 9th August, 2016.

Connecting district headquarters with four/two lane roads in Uttar Pradesh

2174. SHRI SURENDRA SINGH NAGAR: Will the Minister of ROAD TRANSPORT
AND HIGHWAY S be pleased to state:

(a) whether Government proposes to connect district headquarters with four lane/

two lane with paved shoulder roads in Uttar Pradesh;

(b) whether three district headquarters are to be connected under NHDP by NHAI
in phase 111 and sixteen district headquarters in Phase [V?



